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Tegal dssuc dnvolved is whether such of those

applirants who have worked 3¢ casual  labourers in the
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vearis service and  thev  have been enoaasd for work for a
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to the directions contained in the well known case of Daily
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We are also not  dmpiresy by the contention raised Dby the
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respondencs in o some of the applications that the applicants

Teft the Job on thedr own and that Lthis explaine the reasons
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Mos.3 to 8 and  they have filed  counter-affidavits.  The
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